
' 	IN THE CENTRAL ADMINISTRATIVE TRIAUNAL 
AHMEDABAD BENCH 

O,A.No. 372 DF 1993. 
TA 

DATE OF DECISION 3-3i994 

, --'-• -(.L 
	 Petitioner 

1o._:•r: 	 Ad ratexforxthe: •Pticier) 

Versus 

JJon 'Jf Ifl3j 
	

Respondent: 

Advocate for the Respondent(s) 

CORAM: 

The Hon'ble Mr. V.  

The Hon'ble Mr. 

Whether Reporters of local papers may be allowed to see the Judgement ? 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the Judgement ? 
	

kjo 

Whether it needs to be circulated to other Benches of the Tribunal? 
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Mr. R.K. Bhatt 
Regjcljnc at 
Vidhwans Wad a, 
Bhalerao Tekara, 
Pratap Road, Raopura, 
Baroda - 390 COl. 

(App 1 ic ant- in-pc rs on) 

Je rSuS. 

tinion of India, through 
Western Railway 
General Manager, 
Churchoate, Bombay. 

Divisional Railway Manager, 
Western Railway, 
Livisional Office, 
Pratapnagar, Baroda. 

(Advocate:Mr. N.5. ahevde) 

Applicant. 

Respondents . I 

ORAJ ORD1R 

372 OF 1993 

Date: 3-3-1994. 

Per: HOflShi(  Mr. 7,, Radhakrishrian, Admn. Member. 

Heard Mr.P.K. Bhatt, applicant- in-person wvZ 

and Mr. N i.ahevde,. lesoned sdvocste for the 

respondents. 

2. 	This is secon Original Application filed by 

the apolicant oraying for settlement of his reira1 

bPnrfits as nor the pension scheme. The earlier 

D.A. 445/89 this Tribunal had passed order as follows; 

"fhe rospondont No.2 or the Competent Aithoritr 

entitled to docide such case to pass order 

cor5ierinp the letters on record including 

Annexure 2-V6 keening in mind the circular dated 

4th August,1987, Annexure A/4 and if according 

to that circular the applicant is entitled to 

3/_ 

* 
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get the benefit of pension scheme, the 
appropriate order be passed in his favour. The 
application thus is partly allowed and diSnOsed 
of accordingly with no order as to costs. If 
the applicant feels moneyed by ultimately 
order of the respondents, be would be entitled 

to approach this Trihinl." 

3. 	Based on the ah:v judgment the Divisional 

nDffice 3aroda communicated the speaking order of the 

DRr BarocTh vide his ietor dated 29-4-93 which is now 

under challenge. As observed by this Tribunal in its 

order dated 11.6.92 the applicant vide letter dated 

18.3.87 had opted for continuation in the SRPF scheme. 

The contention of the applicant has been that he had 

given that option before coming to know about the 

western Railway s s circular No. P/789/0 Vol.111 dated 

4.8.1987, Annexura A-7, with MA.No.115/94, originally 

Arnexurc 	6 of .3.A. 440/9. After coming to know of 

the circular he had revoked his earlier option for ShPF 

and opted. fr pflSton vid his letter dated 25.9.1937. 

The applicant also sLated. that he had :coeptd the 

SIRpp snlrnent under crotest vide his endorsement on 

the note dated 2.3.90, 5r.No.6 of .A. 115/94. The 

cjuesion to he examined by the DRN is whether the 

applicant could be cons:Ldered to have been brought under 

the penSion scheme as per circular of 4.8.1987 as he 

had revoked his letter for 8.RPF dated 18.8.1987 by his 

/ subsequent letter dated 25.9.1987 which was withn the 

• 
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time limit of 30.9.1987 prescribed by the circular dated 

4.8.1987, Annexure A-4. The Tribunal has recorded in its 

order dated 11.6.92 that the applicant's letter dated 

25.9.107 was found in the records of the respondent 

Railway's. Accordingly the speaking order of DRM, BRC 
No.F/351/OC_232_3A445/89 

communicated vide letter/dated 29.4.1993, Ann. A-2 is 

quashed end set aside and the papers are remanded hack 

to him for reconsideration of the matter regarding the 

applicant's entitlement for pension scheme within a 

period of I three months from the date of the receipt of 

this order. Incidentally it is pointed out that the 

applicant has affirmed in his application that he is 

prepared to refund the entire amount of SRPF received 

by him along with interest, if any, as per rules if he 

is granted pensionary benefits. with the above direction 

application stands disposed of. in case the applicant 

acain feels agerieved by the fresh order of the RM 

he is at liberty to aeproach the Tribunal if so advised. 

No order as to costs. 

V. Ra(f, hajç r is hn an) 
Member (A) 

vtc. 



W CENTFL 	 lIVE TRI W 	
hmedabad Bench 

pplicatjon No. 
of 19 Transfer APPlication No 	

Old W,Pett No. CMIFi 

Certified  
that no fufthe•r action Is required tobe taken and the CdSG is fit for COflsign 	to the Record Room (Decided) 

Dated : 

Countersigd 	

j Sicnpur 	'th  S .  
I 	

J-an OF1cer 
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